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(b) It was suggested by the Government 
of Karnataka that the Government of India 
should examine the possibility of establish
ing an Irrigation Development Bank at the 
National level so as 10 mobilise additional 
resources for that irrigation sector. Alterna
tively it was proposed by the Government of 
Kamataka that H the Government of India 
was not in favour of such a Bank then the 
Government of Karnataka should be per
mitted to float irrigation bonds. The Central 
Government is examining the possibility of 
establishing an Irrigation Finance Coopera
tion failing which it is proposed to provide 
special plan assistance to nationally impor
tant projects for expediting their completion. 

Loan for Growing Groundnut In Karna
taka 

6965. SHRI H.D.DEVEGOWDA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government of Karna
taka has sought loan from the Union Gov
ernment for growing of groundnuts in the 
State; 

(b) if so, the details thereof; and 

(c) the steps taken by the Union Gov
ernment for early sandion of the loan to 
Karnataka? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPAll Y RAMACHANDRAN): (a) to 
(c). During 1986-87. the Karnataka Govern
ment sent a proposal for special Central 
assistance for speedier completion of se
lected irrigation projeds. This included a 
proposal for a special line of Institutional 
credit for groundnut farmers. Certain sug
gestions were made by the Government of 
India but the proposal was not pursued 
thereafter by the State Government with the 

Govt. of India. However. a special line of 
credit was made available by NABARD for 
Karnataka along with other States foroilseed 
growers who are members of cooperatives. 

Reclamation of Degraded Lands In 
Karnataka 

6966. SHRI H.D. DEVEGOWDA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government of Karna
taka has submitted to the Union Govern
ment a proposal for reclamation of degraded 
lands on pilot projed basis in the State for 
clearance; and 

(b) H so. the steps taken for early clear
ence of the proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALl Y RAMACHANDRAN): (a) 
Yes. Sir. 

(b) The proposal requires to be reformu
lated by the State in the light of guidance 
given by the Government of India and has 
therefore been returned to the state. The 
question of giving clearance to the projects, 
therefore. does not arise. 

Ban on Milk Products In Deihl 

6967. DR. LAXMINARAYAN PAN-
DEY: Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is a ban on manufac
ture of butter from the cream under the Milk 
Control Order; 

(b) whether in Delhi there is a ban on 
cream being extracted from milk; 

(c) whether the instances of violation of 
the Milk Control order in Delhi have come to 
the notice of the Government during 1991. 


